
~ Be. Adj. 1\10 tiO'£8 NOVEMBER 18, 1980 Re. Ad;. Motioa 300. 

Stal,..will 1'6'--,' 0/111, l",gGIId IMtl (1976-77 Sla"rtics) 
(Thousand hectares) 

State/Union Torritory Gross irriga.ted area Gross sown area Pereontage of gross 
-------- -------- irrigated to ql'OSS 
As ~r & corree- As per ori- A, eorree- IOwn area 
original ted ginal reply ted ---4-_--__ 

reply A~ per As earree-
original ted 

reply --..",. __ .. _ ..... .......--------------
Rajasthan 

Tamll Nadu • 

Delhi 7'2 

STATEMENT CORRECTING REPLY 
TO USQ NO. 6046 DATED 29TH JULY, 
1980 RE. QUANTITY OF WATER SUP-
PLY FROM NARMADA IRRIGATION 

SCHEME. 
THE MINISTER OF STATE IN THE 

MINISTRY OF IRRIGATION (SHRI 
z. R. ANSARI): In reply to part (b) 
of Unstarred Question No. 6046 asked 
by Shri Chhitu Bhai Gamit in the L(Jk 
Sabha on 29th July, 1980 regarding 
quantity of water supply from Nar-
mada Irrigation Scheme the words viz. 
"allocation of water out of the total" 
which were to be added after the words 
"districtwise/regionwie" and before the 
words "quantity of water" were left 
out through an oversight. The com-
plete answer to Part (b) of this ques-
tion will be as under:-

"(b) NOt Sir. The Tribunal has 
not recommended districtwlse/re-
glonwise anocation of water out of 
the total quantity of water allocated 
to GUJarat". 
This statement is being laid on the-

Table of the House as soon as the onl-
ission has been noticed. 

RE: ADJOURNMENT MOTIONS 
12 hrs. 

MR. DEPUTY-SPEAKER: Papers 
to be laid on the Table. 

(Interruptions) 
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------------ ------ ----
MR. DEPUTY-SPEAKER: Every 

one of you will be allowed to speak 
but all of you first please SIt down. 
Every party leader must maintain 
diSCIpline in the House. 

. . . (IQ'tUII.,) . . • 

p;rt iiCtNIt=t f~ (~;:R) : ~
qt:q ~ m CifiT ij <Cfi 1< ;r lfrU 
t, ~ ~ ~;f~ lf~ ~);rr 
_ I f~f~M~ Qif ~, \iR mtr 
~;f~ ~ ~ I mctT ij(Cifif< 

it ~~ ~ m CfiT CJi'ffi1 ~ 
~ ... ("""'Slit) ... f\Jt~l~ ~ 
ClfiT ;frfrn fGlrr ~, ~ ~ 

... (~aA) •.. 
MR. DEPUTY-SPEAKER: May I 

appeal to the House? In the zero 
hour I would allow every party lea-
der in the House to say a few words. 

SOME HON'BLE MEMBERS: Why 
party leaders? 

(Interruptions) 

1'A:R. DEPUTY -SPEAKER: If you 
do not want party leaders then every 
one of you must in an orderly man-
ner get up and ask for permission. 
That is a rule. 
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You must get up, take my permis-
sIon before raising a point. You can-
not get up as you like. No, I will not 
allow it. You should take my permis-
sion; otherwise I will not allow you. 

(Interruptions) 

( 8!MQ"Trf) • . . 

MR. DEPUTY-SPEAKER: All of 
you may please take your seats. 

(Interruptions) 

MR. DEPUTY -SPEAKER: I re-
quest all of you plea~e to take your 
seats. 

Hereafter, unless all of them take 
their seats, anybody spe3king without 
my permission in the House, will not 
be record ed. Order please. 

(Interruptions) •• 

All of you may please take your 
seats. I will not allow you. 

Now, only Papers to be Laid on 
the Table. Nothing else \vill go on 
record. 

(Interruptions) •• 

12.06 hrs. 

PAPERS LAID ON THE TABLE 

NOTIFICATION UNDER OIL A..~D NATURAL 
GAS COMMISSION ACT 

.. 
THE MINISTER OF PETROLEUM, 

CH1t;MICALS AND FERTILIZERS 
(SHRI P. C. SETHI): I beg to lay 
on the Table a copy of the Oil and 
Natural Gas Commission (Amend-
ment) Rules, 1980 (Hindi and English 
vers'lons) published in Notification 
No. G.S.R. 1139 in Gazette of India 
dated the 1st November, 1980, under 
sub-section (3) of section 31 of the 

1959. [Placed in Lib.,.af1l. See No. LT-
1959. 

[Placed in Library. See No. LT-
1305180,]. 

NOTIFICATION UNDER MONOpOLIES AND 
REsTRICTIVE TRADE PRAcTICES ACT, 
DRAFT NOTIFICATION TO BE ISSUED 
UNDER C;:OMPANIES ACT, NOTIFICATION 
UNDER COMpANIES ACT, AND REpORTS 

OF LAw COMMISSION 

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS 
(SHRI P. SHIV SHANKAR): I beg 
to lay on the Table:-

(1) A copy of the Monopolies 
and Restrictive Trade Practices 
Commiss'lon (Recruitment of Mem-
bers of staff) Amendment Rules, 
1930 (Hindi and English versions) 
published in Notification No. G.S.R. 
448(E) in Gazette of IndIa dated the 
26th July, 1980. under sub-section 
(3) of section 67 of the Monopolies 
and Restrictive Trade Practices 
Act, 1969). [Placed in Library. See 
No LT-1306/S0] 

(2) A COpy of Draft Notification 
(Hindi and English versions) to be 
issued under sub-section (1) of sec-
tion 620 of the Compan'les Act, 1956 
regarding exemption to Govern-
ment Companies from the applica-
bility of sections 225, 256 and 257 
of the Companies Act, 1956, under 
sub-section (2) of section 620 of 
the said Act. [Placed in LibraT1/. See 
No. LT-1307/80.] 

(3) A copy of the CompanIes 
( Acceptance of Deposits) Fifth 
Amendment Rules, 1980 (Hindi and 
English versions) published in No-
tification No. G.S.R. 546(E) In Ga-
zette of India dated the 24th Sep-
tember, 1980, under sub-section (3) 

- -~------- ------------
• • Not recorded. 


